No.RJ 223/2023 High Court of Karnataka
Bengaluru
Date: 14.12.2023
CIRCULAR

In order to segregate MFA(MV) cases, certain information have
to be captured at the time of filing of the appeal and registration of
cases so as to facilitate bulk posting, enabling batch-wise/category-
wise and classification-wise, the Officers and officials of Filing
Counter shall capture the fields as per Annexure-‘C’ and yellow
colour highlighted portion of Annexure-‘E’ and collect the
information from appellants/advocates as per Annexure-D’ and
feed it into CIS and the Officers and Officials of Civil Scrutiny (MFA)
Branch shall capture the fields as per Annexures-‘A’ & ‘B’ and the
green colour highlighted portion of Annexure-‘E’. The submission
note dated 24.11.2023 in HCC No0.47/2023 by the Registrar
(Computers) with Annexures — A to E is annexed to this Circular.
The concerned officials shall scrupulously make the entries as

required without giving any room for violation.

BY ORDER OF HON'BLE THE CHIEF JUSTICE

Sd/-
REGISTRAR (JUDICIAL)

To:

1. The Registrar General/ Registrar (Vigilance)/ Registrar
(Recruitment) / Registrar (Administration)/ Registrar (Infra &
Maintenance) / Registrar (Protocol & Hospitality) / Registrar
(Computers).

2. The Additional Registrar General/ Additional Registrar
(Judicial), High Court of Karnataka at Dharwad and
Kalaburagi Benches, for necessary action and circulation
among the concerned staff.




Contd..2
2

The Central Project Co-ordinator (CPC), with a request to
web-host the circular.

The Deputy Registrars of Civil Scrutiny (MFA) and Filing
Counter.

The Assistant Registrars/Section Officers of Civil Scrutiny
(MFA) and Filing Counter for display at a prominent place and
circulation amongst the staff members with an instruction to
strictly follow the above directions.

Office Copy.
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The following fields are mandatory

1. State

2. District

3. Taluka

4. Police Station

5. CR No.

6. Year

7. Date of Accident
8. Place of Accident

The following fields are Not mandatory

. Time of Accident

. Name

. Compensation Claimed
Insurance Company
Vehicle Type

Vehicie Regn. No.
Driving License

Issuing Authority
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The Advocates/Litigants are hereby requested to furnish the

following information to enable the Filling Counter to feed the
data in MFA(MV) cases:

Sl Description Information
No.

1. Name of the Police Station
within which accident taken
place,

2. CR number/year,

3. Date of accident,

4. Place of accident,

5. Compensation amount claimed
before MACT,

6. Compensation awarded by the
MACT,

7. Amount claimed in the Appeal
MFA (MV).
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